
 rah  eit  dacwers

 इज़्ठनब0लवास्ती  quarters  in  Aram  Bagh  arco,
 New  Delhi  ;

 (b)  i  50,  ष्टि  reasons  therefor  and  the
 time  by  which  a  second  fan  will  be  provided
 in  Aram  Bagh  area  Quarters  ;

 fe)  wheiber  any  action  hos  been  token
 ogainst  offeers  responsible  for  thas  lapse  ;  and

 td)  ॥  59,  the  nature  thereof  and  if  not,
 the  reasons  therefor  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISNRY  OF  HEALTH  AND  PAMILY
 PLANNING,  AND  WORKS,  HOUSING
 AND  URBAN  DEVELOPMENT  (SHRI  8.
 3.  MURTHY):  (a)  and  f(b).  ह ज  third  fan
 has  been  provided  in  type  IV  upgraded
 quarters  in  the  FAIZ.  area  under  proper
 ganction.  Government  sanciion  for  provision
 of a.  second  fan  in  "5  type  (iype  TL)  quars
 ters  in  Aram  Bagh  area  has  also  been  issued
 and it  is  expected  ihat  the  work  will  be
 completed  by  the  end  of  this  year,

 te)  and  (die  Do  not  arise.

 Cellieg  06  Urban  Income

 199,  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  FINANCE  be  pleased  io
 sine  ;

 (a)  whether  Government  have  finalited
 ig  scheme  of  potting  8  ceiling  on  urban
 income  ;  aod

 fb)  |  30,  the  details  thereof  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHERI  F.C.
 SETHI}:  (a)  and  tb).  The  reduction  of
 disparities  in  incomes  is  a  principal  objective
 of  Government  policy.  In  so  far  as  urban
 income  is  concerned,  ibe  levy  of  income-tex
 mt  progressive  races  rising  0  0  moximum  of
 ४2.5  per  cent  at  a  level  of  taxable  income  of
 Ra.  250,000:  ig  means  of  achieving  this
 objective.  Inadduion,  wealth  tax  and  addi-
 thonal  wealth  taxon  urban  lands  and  bulid-
 ings  ane  levied.  The  callection  of  direct  lames
 is  belong  improved  and  penolties  for  con.
 cealment  or  under-declaration  of  income  and
 wealth  bave  been  suepped  up,  The  quewions
 of  imposing  ceiling  oo  income  and  holdings
 of  urbag  properties  are  being  examined  in
 all  their  aspects,
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 I200  SHAT  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  FINANCE  be  pleased
 in  SHI  :

 (aj)  the  nome  of  the  Minister  who  took
 with  him  or  wih  her  any  refacion  of  his  or
 her  obroad  on  Government  expenses  in  the
 last  three  years  ;

 (b)  the  name  of  the  relation  ond  the
 amount  spent  by  Government  over  him
 and

 fa)  the  reasoms  why  Government  money
 Wal  spent  on  this  account,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  B,C,
 SETHI):  (a)  to  (c}.  The  information  is
 being  colleced  ane  will  be  lsidon  the  Table
 Of  the  House  af  soon  as  available.

 I2.35  ड,

 CALLING  ATTENTION  TO  MATTER
 OF  URGIST  PUBLIC  IMPORTANCE

 ALLEGED  LETTER  BY  Davoias  Co.  oF
 USA  To  ak  [NTA  AIRLINES  OFFick
 BLUAEBUIXG  PURCHASE  OF  AIRCRAFT.

 SHRI  5.  5.  KOTHARI  (Mandsaur)  :
 Sir,  (val  the  attention  of  the  Minister  of
 Tourism  and  Civil  Aviation  to  the  following
 malier  of  urgent  public  imporance  and
 request  that  he  may  omoke  @  SCTE RSE EE
 thereon  २०

 The  lawer  allegedly  writen  by  a
 Fepreseniative  of  the  Douges  Com-
 pany  ofaht  USA  lo  an  officer  of  the
 Indiag  Adrlines  offcering  him  ह.  |5,4M)
 foreach  DCD  काटा!  bought  from
 ihe  ‘om pao  9

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (DR.  KARAN  SINGH)  :
 On  ‘bh  April,  1969  an  Hon'ble  Member
 of  this  House,  Shri  George  Fernandes,
 wrote  to  me  saying  that  be  had  इदई,  har
 members  of  the  Indion  Airlines  Evaluation
 Team  कए  दक  retommended  ihe  purchase
 of  Boeing  aircraft  were  being  victimized  in
 various  ways,  and  adding  that  his  attention
 had  bern  drawn  io  a  letter  addressed  by
 Mr.  Koszarck,  Managing  Director  of  Mesits
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 Indamer  Co,  छह  Ltd,  to  फ,  Huilgol  of
 Indian  Airlines  offering  him  a  bribe  of
 हु  TA  per  aircraft,  porchased  by  Indian
 Airlines  from  the  Douglas  Company.  In
 my  reply  on  April  23  |  said  thar  the  allega-
 |  ५  contained  therein,  Wf  truce,  were  very
 werlows,  and  added  thai  |  waa  acking  the
 management  of  Indian  Airlines  for  a  report
 io  the  matter.  Cn  the  same  day  |  wrote  to
 the  Chaoirmon,  Indian  Alrlines,  drawing  his
 attention  to  Shri  Fernandes’  legicr  and  invit-
 ing  his  comments  thereon,  पड  Chairman
 replied  denying  the  allegarion  of  victimiza-
 thon,  and  went  on  to  aay  that  द  regards
 the  other  allegation  about  a  letier  som  the
 local  repreiemative  of  McDonoc.  Douglas
 Corporation  |  observed  that  we  have  not  at
 all  been  made  aware  about  the  receipt  of
 any  such  lever,  ‘You  may  perhaps  consider
 asking  Shri  Fernandes  whether  he  has  seen
 the  alleged  lever,  of  if  so,  with  whom  and
 what  exactly  are  the  contents  of  that  letter."

 The  Secretary  of  my  Mindwry  was  away
 from  the  country  from  the  Mah  to  the  उमड़ी
 April,  Oobis  reors  to  doty on  the  2h

 |  found  in  be  mad  an  unopened  कटाह
 dated  Apri!  }2  from  Shri  M.  J.  हि,  Maneckji
 of  tbe  Pillman  Aircraft  Company,  entiosing
 ॥  photostot  copy  of  a  hondwritten  better
 purported  to  have  been  written  on  October
 ne  er  by  Mr.  Kowzarek  to  डा,  Hui'gol.
 The  alleged  letter.  af  far  as  can  be  deci-
 pened,  runs  a5  follows  ्

 Reference  iv  made  to  our  eeveral
 discussions  in  connection  wih  our
 mutual  imerest  1  promoting  business
 of  sale  of  products  marketed  by  me.
 Picase  be  assured  that  on  sale  of  any
 units  we  shall  pay  you  om  Compson
 of  sake  ond  delivery  a  sam  of  §  T3000
 per  unit  pam  of  will  be  paid  to  फिदा,
 as  direcied.

 Please  underiand  that  you  will  nal
 assist  any  ovher  vendor  of  same  ऑस्कर,  ह 2.
 will  report  to  me  from  time  tO  Lime  a  to
 progress  made.

 J.P,  KOSZARER.

 |  may  clarify  that  im  the  =  फिवक्तलैखतप दिक
 letter  |  &  कर्ण  clear  whether  हें  ॥ ह  $  ‘100 er of
 8  74,000,

 SHERI  FILOO  MODY  (GODHRA):  h
 is  8  15,000,
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 (C4)

 DR.  KARAN  SINGH:  How  do  you
 know  7

 SHRI  PILOO  MODY  ;  I  have  seen  the
 photosat.

 DR.  KARAN  SINGH  :
 booked  ioc  the  pleoterciat.

 hove  myself

 SHRI  NATH  PAL  (Raipur)  :  1-1
 Mody  seems  to  know  the  whole  thing.  Why
 pol  he  answer  the  questions  7

 DR,  KARAN  SINGH:  |  have  looked
 af  the  phoiosiat  ooyself  with  w  magnifying
 gis.  kt  bemebere  सम  |  and  7  छह
 l  would  mech  rather  take  है  ai  7  became  it
 ghould  not  be  onderestimaied  if  there  is  any
 mefariou,  deal  of  thit  nature.  So,  |  have
 wakeo  ॥  55  5  75,000.

 ह 1.  Scorcary  iromediately  acknowledged
 receipt  of  Shri  Maneckji's  letter,  acd  the
 pest  day  forwarded  phomwst  copies  of
 Shri  Maneckp’s  feteer  aod  ii  enclosure  to
 the  General  Manager,  Indian  Airlines  _िवफकवन
 ting  him  to  make  a  thorough  invertiganon.
 In  hic  fever  the  Secretary,  inter  alia,  said
 thai  “this  matter,  dherefore,  demands  great
 weriousness  and  urgency  and  full  investiga~
 tion,  the  obpct  berng  to  put  the  Miciter  in
 full  powession  of  all  facta  as  so00  as
 procicabie.”  On  the  lod  May  the  Airlines
 aiked  Capt.  Huilgol,  who  had
 on  long  leave  of  ड इादयतीं:  Galego  inchudong
 sick  leave  from  tbe  ah  Apeil,  0  soe  wich-
 in  three  days  ;

 ia)  whether  he  had  =  received
 Wir.  Koszarck"s  letter  and,  if  so,  to
 ahow  at  his  earlie  convenience,
 ihe  original  of  the  better  and  bis
 reply  theresn  ६

 bo  othe  particular  of  the  matters  rel
 ing  wo  which  aod  the  ciroumetances
 m  when  Mr  Kowarek’s  letter
 came  to  be  wrivten  to  him  ;  aod

 ec  why  the  receipt  and  the  contents
 of  the  lewer  were  not  disclosed
 io  the  Management  of  Indien
 Alrlines.

 On  éth  May  Cape,  Hullgol  wlephoned
 the  General  Manager  and  told  him  thai
 sce  he  hed  wodiergons  on  operation  for
 cotsract  on  his  right  cyt,  and  since  the
 witches  from  ike  cre  had  ह ल  क्क्  छिडका
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 removed,  he  would  be  sending  a  reply  by
 Monday  the  Iih  May.  1९1६  lth  May,  oot
 having  received  his  reply,  the  General
 Manager  reminded  Capt,  Huilgol  over  the
 telephone  and  followed  it  up  with  a  letter.
 Subsequently  Capt.  Hoilgo!  कवि  kis  reply
 दीव  the  07th  May,  in  which  he  gad,  ister
 alia,  that  be  bad  received  the  fetter  “och
 later  than  the  date  jncscated™  and  झाबा  मियां,
 after  some  delay  be  “decided  to  bring  the
 contents  of  his  letter  to  ihe  notice  of  higher
 authoritiel  including  some  Officials  of  the
 Minivry  of  Home  Affairs.”  Im  reply  to
 this  the  Ceneral  Manager  wrote  to  वना  on
 May  20  making  farther  enquiries,  to  which
 po  reply  hat  yet  been  received.

 Simultantously  on  Ind  May  a  letter  was
 addressed  by  the  Airlines  io  Mr.  I  PL
 Kouzarek  sending  him  a  copy  of  the  photo
 stat  and  usking  him  to  let  the  management
 का  immediately  whether  such  a  letter  bad
 been  written  by  him  and  ifso  to  give  an
 account  of  the  cicueslances  im  which  thes
 was  done.  After  several  reminders  Mr,
 Kowerek  rephed  oo  ॥  279  Juwe  deymg  ever
 having  writien  such  a  letter,  This  reply  was
 एफए  by  the  Airlines  on  the  )4ih  June.

 i  Ag  Capt.  Huilgol  ia  an  employee  of
 an  autonomous  Corporation,  the  Minisiry
 f  tha.  it  was  only  after  the  Corporation
 had  examined  the  mater  thoroughly  and
 sent  jks  views  to  Goversment  that  furiber
 eciiog  could  be  decided  upon,  चाह  were  in
 fact  awaiting  a  final  report  from  the  ०.
 pormion  when  this  mater  came  wp  for
 discussion  during  the  course  of  question
 hour  in  the  Rajya  Sabha  on  23nd  July,
 Immediately  thereafier  the  matter  was  dis-
 one  with  the  Chairman  aod  Geotral
 Manager  of  Indian  Airlines  and  on  the
 following  day,  with  ther  comcurnence.  all  the
 papen  connected  with  the  subpret,  including
 काकाकिका  anonypmeu  complaints  and  allegations
 reeelved  carlier  against  Capt.  Huilgol,  were
 send  to  the  Home  Secretary  with  the  request
 that  the  whole  case  be  handed  over  to  the
 Central  Bureau  of  Invenigation.  The  हन्य  B.T
 enquiry  bas  begun.

 है.  6  closing,  Sir,  may  |  add  tha:  quite
 apart  from  the  veracity  or  otherwise  of  the
 alieged  letter,  which  is  बतक  a  mualter  of
 grave  comequence,  the  larger  question  of  a
 mow  thorough  and  careful  evaluaion  of  new
 aircraft  for  Indian  Airlines  has  been  receiv-
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 ing  the  urgent  attention  of  Government  and
 it  is  hoped  that  a  decision  thereon  will  be
 taken  very  ahortly.

 SHRI  5.  5.  KOTHARI  :  |  am  onncerned
 fol  so  mech  with  the  amount,  whether  it  is
 है.  ‘1.000  or  $  TE000,  but  wih  Peri  छिलका
 फल...  नदाली।  इक  only  a  part  of  the beter  :

 Boa  sum  ofS  720ieor  >  18,000,
 —perunit  pari  of  which  be  paid  to
 others  as  directed.”

 Tt  appears  that  this  hag  wider  जिपिटिफिटइल
 tom  Mot  only  this  offeial  bor  there
 appear  to  be  others  also,  who  would  proba-
 bly  share  the  booty,  That  i  something
 which  the  CB.  le  and  the  Government
 must  ह 1  pay  attention  to.

 What  Lam  concerned  about  is  that  this
 |  मय  छह  which  has  been  exposed.
 bat  all  such  cases  do  not  ह.  the  light  of
 the  day.  It  &  ailment  4  normal  practice
 किप  कच्छ  American  and  Cominental  Compan-
 कहा  to  offer  to  those  =  pernom  who  carry  out
 orgolations  some  amount  of  private
 tomminaioa,  Most  of  चि  commission  m,
 probably,  appropriated  by  some  unseru-
 pulous  offciak,  They  may  be  good  and
 honest  officials  who  ote  that  the  amount
 that  is  paid  by  the  Government  is  met,  afer
 deducting  sch  commision.  But  in  many
 Gin,  il  appears,  thai  the  amount  is  collec-
 ted  by  the  official  and  deposed  somewhere
 in  American  or  ह...  नीति,..  [et  ि  9  fact
 that  thin  i  happening,  There  are  many  such
 carci  and  only  some  of  them  come  to  light,
 Therefore,  this  is  a  matter  to  which  Govera-
 CH  mui  pay  हम  serious  attention.

 Asotber  point  which  ia  very  importaot
 and  wo  which  I  would  ike  wo  draw  your
 attemion  is  that  the  lew  with  regard  to
 corupion  matters  ह  pusthment  of
 officials  is  ऋ  lax  and  the  will  to  take  action
 appears  to  be  so  week  that  the  officials  think
 thai  ह  only  thing  what  can  happen  to  them
 ia  elther  transfer  or  retirement......

 MR.  DEPUTY-SPEAKER  :  Please  come
 ho  the  quesinon  mew.

 SHRI  5.5.  KOTHARI:  Yeo;  |  am
 coming  to  the  quevieon.

 Another  point  that  |  should  like  to  refer
 is  with  regard  io  the  political  pressure
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 exercised  by  Russia  or  America—I  do  to
 influence  the  deal.  ‘The  Government  oust
 resist  such  pregurisaiion  and  must  por
 indulge  in  procrastination,  They  should  take
 immediate  decision  os  to  the  aircraft  they
 would  like  ote  onder,

 Bow,  my  quesion  is  firstly,  would  the
 ‘Government  appoint  on  all  parce  commitvee:
 of  this  Howse  or  of  both  the  Houses  of
 Parliament  vo  see  that  thls  mater  is  properly
 disposed  of  and  that  proper  adiion  is  taken.
 This  conimittee  should  also  bea  standing
 committe:  which  should  look  inio  coset  of
 Conruption  that  come  to  light.  Secondly  may
 Tkoow  within  what  ime  would  the  ©.  B.  I.
 give  its  report  and  wheiher  the  Government
 would  blacklist  the  Dour'as  Company  and
 lake  action  against  the  nepresenianive  wha
 is  giving  bribes.

 Finally,  will  tha  Government  give  an
 agqurance  that  agreemenms  of  public  secvor
 undenakings  will  be  properly  scrutinised  by
 a  central  machigery,  so  that  proper  contracts
 gre  emiered  into  aod  Goverment  compains
 hove  only  to  pay  the  oot  amount  after
 deducting  all  such  commissions,  which  ााटीफड
 that  the  commission  should  mot  go  to  private
 pockets  of  officials  but  should  go  .o  the
 public  undertakings.

 DR.  EARAN  SINGH:  <Abour  the
 iotrodwctory  remarks  that  the  hon.  Member
 has  made,  To  oenirely  agree  thar  this  is  a
 matter  which,  if  truce,  is  very  serious  and  if
 there  ore  ony  romificalions,  whosoever,  of
 this,  they  mut  be  cerainiy  inquired  कराए
 and  lam  sure  that  the  CBT  will  look  ine
 all  aspects  of  the  question.

 About  the  question  of  pressure,  ft  is  true
 that  we  have  taken  some  time  te  conve  ie  a
 decision  im  thig  regard  (imerrupiions)
 The  answer  oo  very  sample  thas
 purchase  ि  nor  just  an  ordinary  purchase  ;
 it  is  going  to  fet  the  patiera  for  our  avon
 srocwre  for  1  next  itor  1  years,  ond
 we  want  te  be  gure  that  we  are  pot  huathed
 imo  any  type  of  decision,  Therefore,  wo
 are  looking  Into  it,  can  say  with  full
 confidence  that  there  is  moquesion  of  Govern-
 ment  succumbing  to  any  presture,  whareo-
 ever,  anda  decisien  will  be  daken  entirely
 oo  merita.

 SHRI  5.5.  KOTHARI  :  After  July,
 prices  will  go  up.
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 DR.  KARAN  SINGH:  With  regard  to
 the  question  about  Commimes,  I  would
 submit  that  in  view  of  the  fact  that  the
 whole  case  has  been  handed  over  to  the
 CBI,  we  should  await  the  result  of  their
 Inquiry  ;  if,  बड़  a  result  of  their  inquiry,  any
 firm  or  any  individual  of  the  Corporation  oc
 anybody  ebe  is  found  guilty,  certainly  the
 strictest  possible  action  should  be  taken.

 at  ay  लिमये  (मुरगैद] :  जिस  तरह
 छोटी  गाडी,  हास  कार,  का  विषय  एक  मजाक
 का  विश्व  बन  गया  है  उसी  तरह  इन  हवाई
 जहाजों  की  ख़रीद  का  विषय  एक  मज़ाक  का
 विषय  हो  गया  है।  इसके  बारें  में  जो  लाखे
 कैमरे  बरीं  थो  उसको  शिप  अभी  तक  इन्होने
 प्रकाशित  क्यों  नहीं  की  है  सौर  सदन  के  सामने
 उसकों  क्यों  नहीं  रखा  है  ?  एक  तो  मैं  यह
 जानना  चाहता  हूँ  I

 इन्होंने  दबाव  की  वात  कहीं  हैं।  लेकिन
 सारे  लैम्पों  को  इन्होंने  नहीं  रखा  हैं।  मेरी
 जानकारों  पह  है  कि  यह  कैप्टेन  साहब  थे  यह
 इंडियन  एयरलाइंस  कारण  रोशन  में  एक  बड़ों
 हस्ती  थे  ग्रोवर  उसका  कारणा  यह  है  कि  उनको
 चेयरमैन  साहब  से  दोस्ती  वी,  भरत  राम  जो से
 दोस्ती  थी।  सीव्बोव्य्राई०  के  सामने  जब
 मामला  प्राया  है  ्तो  मैं  चाहता  हैं  कि  मरत
 राम  जी  के  सारे  में  भी  जाँच  हों।  उनको
 perk,  उनको  ह.  कर  भेज  दीजिए  ।  मेरी
 जानकारों  के  अनुसार  इसमें  उनको  भी  करोड़-
 करीब  एक  लाख  डालर  मिलने  वाला  था  एक
 हवाई  जहाज  पर  ।  के  बारे  में  जांच  होती
 चाहिये  |

 दंग  का  जो  सिसला  है,  जिस  के  एजेंट
 मौकों  हैं,  यह  सब  लोग  जानते  हैं  कि......

 SHRI  WN.  DANDEKER  (Jamnagar)  :
 Ona  point  of  order.  Can  an  hon,  Member
 make  allegations  of  this  kind  without  (Pr
 ducing  some  evidence  before  you  ?  Has  he
 Produced  before  you  some  evidence  in  suppor
 of  the  allegations  be  is  making  ?  Will  the  pri-
 viltge  of  ihe  House  be  allowed  po  be  abused  in
 this  manner  7  lam  making  a  submission  po
 you.  AR  yOu  going  to  allow  the  privilege
 of  this  Howse  io  be  abuded  in  this  manner  ह
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 [  Shri  ह. म  Dandeker  ह
 Has-any  evidence  been  produced  before  you?
 Is  any  prima  facie  evidence  ovallable  on  the
 basis  of  which  allegations  of  this  kind  may
 be  permined  to  be  opeoly  made  in  this
 Howse  7

 SHRI  P.  K.  DEO  (Kalahandi)  :  He  is
 oot  present  here  wo  defend  bimwelf,  (Inter
 ruptions)

 MR.  DEPUTY-SPEAKER  ;  I  would
 have  restrained  the  hon.  Member  if  I  had
 Felt  that  he  was  going  beyond  the  limit.  He
 bat,  in  the  leur  to  the  Minister,  hinted
 that  there  are  some  ober  panies  also
 involved...  Jinterrapians)

 SHRI  ह ि  DANDEKER  :  “Some  other
 party”  is  ope  thing  aod  this  particular  person
 ig  another,

 MR.  DEPUTY-SPEAKER  :  |  would
 have  restrained  him  if  he  had  gone  beyond
 the  limit.  ह  isa  responsible  Member  of
 the  Howse.  Ip  whe  matter  of  corruption,
 very  rurely  we  get  evidence,  When  ao  little
 evidence  in  there  and  wheo  this  matter  bad
 come  to  light  now  afier  a  long  time....,.
 (laterraprions)  Let  me  finish,  I  bave  got

 cts  give  my  ruling  on  this  objection.  When
 the  matter  has  come  to  light  and  when  Shri
 Madhu  Limaye’s  colleague  in  fact  hod  seort-
 ed  by  writing  a  letter  to  the  Minister  con-
 cerned...

 SHRI  RABI  RAY  (Puri)  :  Shri
 George  Fernanades  had  written.

 MR.  DEPLTTY-SPEAKER  :  To  take
 precautions  regarding  this,  I  presume  thar
 when  he  is  making  such  an  allegation  be
 must  be  having  some  proof  about  it.  So,  I
 am  not  going  to  shut  him  out.

 SHRI  BAL  RAJ  MADHOKR  (South  Delhi)  ;
 May  |  eeck  one  clarification  7  Because  in  the
 Jeter  it  is  mentioned  that  other  people  may
 also  be  involved,  will  it  be  fair  on  my  part
 to  say  that  Dr.  Karan  Singh  or  the  Deputy-
 Minister  or  somebody  cle  has  got  so  much
 tmhoney  द  Will  it  be  fairon  my  part  or  on
 goybody  else's  panto  say  like  that,  becouse
 there  ip  a  reference  in  the  letier  that  ovhers
 alo  might  be  recipients  of  that  kind  of
 thomey  7  Om  that  basis  can]  mention  the
 game  of  the  Minister  concerned  or  anybody
 ele  7४

 वीर.  DEFUTY-SPEAKER  :  In  nonmal
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 cintumstances,  if  semebody's  name  छह  dragged
 here  when  he  is  not  here  io  defend  hirnwelf,
 I  would  certainly  have  cautioned  him  not
 to  mation  the  nanse..,

 SHRI  N.  DANDEKER  :  My  point  is
 this,  Amyour  hag  to  write  a  letter  and  to.
 gay  that  some  people  are  invelved  in  corrup-
 tlon  and  then  it  is  open  to  him  to  fling
 Hames  abowt  in  this  House:  that  is  whar
 YOu  are  saying  ;  that  is  what  it  amounts  to,.

 MR.  DEPUTY-SPEAKER  :  I  have  al-
 ready  pointed  out  that  in  this  particular
 case,  the  matier  was  initiated  by  a  private
 Member...

 SHRI  N,  DANDEKER  :  You  are  net
 litening  to  what  I  have  bo  say  Grst,

 MR  DEPUTY-SPEAKER  :  I  am  giving
 him  a  full  reply.

 SHRI  W.  DANDERER  :  I  have  to  state
 my  case.  Let  me  first  sate  my
 proposition

 MR.  DEPUTY-SPEAKER  T  have
 followed  hia  propos.

 SHRI  क्,  DANDERER  :  But  you  bove
 staried  even  before  |  have  finished  my  state-
 Tent.

 SHRI  RANDHIR  SINGH  :  rose—
 MB.  DEPUTY:  SPEAKER  :  Now,  I  have

 piven  the  floor  to  Shri  ्,  Dandeker,  After
 Cinver=

 ruptions)  This  ia  a  seriows  mauer,  So  many
 allegations  have  coma  forward......

 SHRI  CHENGALARAYA  NAIDU
 (Chiueor!  :  The  matter  i  very  serious.
 You  must  hear  me  also.

 SHERI  ह  DAMDEKER  :  What  IT  was
 submitting  wat  simply  thid.  If  a  better  is
 writen  to  anybody  io  this  howse  of  to  a
 Minister  in  the  House  saying  that  there  is
 corrapiion,  thall  we  gay,  in  the  railways,
 and  o  छा  of  people  are  involved,  if  it  open
 to  any  Member  io  get  up  and  name  persons
 in  the  railways  and  say  that  they  are  invely:
 ed  in  this  ?

 SOME  HON.  MEMBERS  :  Why  oot?
 Unterreptiens)

 SHRI  RABL  RAY  :  ie  there  is  a  proof,
 why  oot  7
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 MR.  DEPUTY-SPEAKER  :  I  have
 followed  his  point,  फीसद.  tof,  गत  golng
 to  reply  oe

 SHRI  N.  DANDEKRR  :  bh  ot  open  to
 anybody  to  make  alicgations  against  anybody
 provided  he  इ्तापाहिय:  छह  हल  to  the  Monster  7

 MR.  DEPUTY-SPEAKER:  Let  bim
 please  resume  his  seat,  11 ह  this  particular
 cnse,  let  me  reply  io  him  fully,  When  the
 question  wast  brought  to  the  molice  of  the
 Ministry  or  the  Minimer  concerned  by  a
 Private  Member.  a  colleague  of  Shri  Madhu
 Limaye.  after  some  preliminary  ह  igation,
 the  Miniter  himself  thought  thar  the  cue
 wai  worth  further  invevtigation.  So,  it  is
 कर्ण  a  flimsy  charge,  There  mow  be  some
 prima  focie  substance  in  it,  and,  therefore,
 he  has  नाकतट्त  over  the  care  to  the  CHI.
 When  the  same  Meniber  has  produced  er-
 tain  evidence,  perhaps.—  |  am  going  to  pre
 sume  this  in  a  matier  of  corruption  like  this
 and  he  says  it,  it  is  for  the  hon.  Minister  to
 refate  it,  He  i  there  to  refute  it.  I  shall
 ot  sku:  the  boo.  Member  our  so  far  os
 thin  maticr  is  concerned,  (Jnterrapitions)
 Now,  let  the  bon.  Miniveer  repey,  9  is  for
 him  vo  refute.  (Jaterreptiona)

 Shri  Dandeker  has  ralsed  a  pertinent
 quevion.  He  was  within  डि.  rights  to  raise
 ि

 SHRI  ्,  DANDEKER  :  Your  ruling
 atoms  2  preaadent.

 MR.  DEPUTY-SPEAKER  :  कह
 connected,  Therefore,  |  permitted  n,  ‘Nore
 mally,  |  would  ne.  bave  done  il.  (fnterrup-
 HOO)  566

 MR.  DEPUTY-SPFAKER  :  Nothing
 that  कि  aaid  io  the  interruptions  will  go  on
 record,  |  interruption")

 MR.  DEPUTY-SPEAKER  ;  ह.  ह  as
 this  cage  goes,  my  ruling  wands  final.
 (faterruptions” }

 MR,  DEPUTY-SPEAKER  :
 take  if  up  at  2  O°  clock.

 i239  brs.

 हम  Lok  Sobhe  ocjeerecd  ह  ह  ी
 Fourteen  of  the  Clock.

 चाड  चा
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 The  Lok  Sabha  re-ergembled  after
 Lanch  of  two  minutes  past  Fourteen

 of  the  Choek

 [Me  Dercrr-Sreacen  is  the  Chair]

 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC  IMPORT-
 ANCE,

 ALLEGED  LeiTes  py  Dovotas  क,  To
 a8  INDIAN  ATBLIXEA  OFFICER  REGARD

 ING  PURCHASE  OF  AIMCRAFT.
 MR.  DEPUTY-SPEAKER  ;  I  have  this

 requet  to  make  ro  hon.  Members,  Too
 many  boo.  Member:  rae  simultaneously.
 116  they  do  so  |  shall  have  oo  order  por  to
 record  the  proceedings.  [shall  call  them
 one  by  one  My  ruling  is  fisal,  Two
 more  polnid  were  बाइक,  One  was  about
 notice,  Whenihe  Minister  got  &  comm.
 unication  from  the  bon.  Member,  he  bas  got
 sufficient  notice  regarding  the  purchases  by
 LAC  इती  दनि  things—Secondly,  Dr.
 Bharat  Rom'’s  soe  was  meotioned,  He  7
 oote  private  indeadeal.  When  be  men-
 tioned  his  name,  it  was  in  bis  capacity  as
 the  Chainman  of  the  Indian  Airlines  Corpo-
 taiion,  When  be  wrote  to  the  Minister,  be
 wrote  to  him  about  alleged  corruption  what
 had  crept  in.  So,  when  the  name  wos
 meotioned,  it  was  not  a  private  individual  ;
 he  doe.  oot  remain  a  privase  individual  ;  be
 has  been  mentioned  as  the  Chairman  of  the
 Indian  Airline;  Corporation,  Thal  roling
 ia  final  and  |  shall  pot  allow  any  question
 on  that  ruling.  If  there  are  any  additional
 questions,  they  may  be  raised.

 SHRI  LOBO  PRABHU!  (Udipi):  0  rise
 ona  point  of  order  uoder  rule  332  :

 “No  aliegaion  of  a  defamatory  or
 menminuory  mature  hall  be  made
 by  a  qeosber  agains  any  person..~

 Mark  the  words  ‘any  person’;  the
 Chairman  of  a  Government  Corporation  fs
 olso  “any  person”.

 ‘ce.  Woless  the  member  has  given
 previous  intimation  to  the  Speaker
 and  also  to  the  Miniver  concerned
 wo  that the  ह...  may  be  abis to
 make  a5  inwestigaiion  Ineo  the  matier
 for  the  purpose  of  a  reply  a

 *  Not  recorded,



 ua”  U8,  Coss  lever  ta

 [  Shri  Lebo  Prabhu  ]
 That  is  the  first  issue,  Tam  asking  you
 to  say  if  you  have  received  any  previous
 intimation.

 st  ु  लिमये:  प्रत्यक्ष  महोदय,  मैं
 व्यक्तिगत  सपष्टोकरणा  देसा  चाहता  हँ।  मुझे
 इेंस्पांसिबल  कहा  गया  है,  तो  मुरे  व्यक्तिगत
 स्पष्टीकरण  का  मौका  मिलना  घ्राहिए।

 MR.  DEPUTY-SPEAKER  :  Nor  now,

 SHRI  LOBO  PRABHU  :  You  a3  well  a
 all  of  Us  are  anxious  fo  maintain  the
 dignity  of  this  Pouse,  This  House  should
 mot.  as  was  ॉशाएिटा  termed  by  the  Hindustan
 Times,  become  the  sar  Chamber  where
 individual  Members  take  up  ihe  couse  of
 certain  parties  for  theirown  gain  perhaps
 and  moke  al'egmicns  without  any  foundation

 (interreptions),  This  ह ज  not  a  Siar
 Chamber  where  personal  vandeus  could  be
 carried  of  for  any  reason  and  you  have  a
 duty  to  ensure  observance  of  rule  Ha.  There
 is  a  proviso  which  says  :

 “Provided  that  the  Speaker  may  al
 any  time  prohibi;  any  members  from
 making  any  such  allegaion  if  he  is
 of  opinion  thar  such  allegaion  is
 derogacory  to  the  dignity  of  the  House
 or  that  no  public  interes  is  served  by
 making  such  allegaiion,”

 This  House  including  all  of  us  is  concerned
 first  of  all  with  malmaining  our  dignity

 ‘and  secondly  to  see  that  there  if  no  division
 from  ite  duties...  (/aferrepiier).  |  am  not
 very  bappy  that  the  very  leftist  parties
 advocating  nationalisation  are  finding  fault
 with  the  nationalised  airlines  corperation.
 They  want  to  nalionalite  everything,
 (Inhivruptions}.  Further  there  is  an  enquiry
 belong  made  by  the  CHI  and  ihe  matter  is  ol-
 most  sub  judice,  It  is  unfair  to  all  concerned
 thar  this  House  should  indulge  in  such  re-
 marks,  I  request  you  to  exercise  your  digcre-
 thon  to  mainiain  the  digoily  of  the  House  ond
 protect  individual  by  ruling  against  any
 farther  discussion  on  this  subject  will  the  CAL
 report  is  available.....  (Jarerruprigas),

 SHRI  कनी,  है,  MASANI  (Rajko.)  :
 Undér  Rule  353,  police  must  be  about  a
 panicular  person,  ह  general  letter  io  a
 Minister  saying  that  there  are  things  going
 on  withoul  mentioning  naoes,  does  moi  give
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 Protection  under  vole  ix)  which  faye  that
 no  allegation  of  a  defamatery  or  incrimina-
 tory  mature  shall  be  made  by  a  member
 agains!  ay  persom.,  Inthe  lewer  that  was
 written,  Mf.  Bharat  Ram's  name  does  not
 figure,  Wecon  ask  the  Minister  to  clarify
 whether  his  name  was  mentioned  or  not,  If
 the  nome  of  the  (Chalrman  of  the  [AC  was
 nol  feeotioned,  Suggest  iho  you  will
 have  i  get  ihe  name  wiihdrawn  छा  expunged
 because  ii  should  not  have  been  allowed,  Tr
 should  like  to  ask  the  Minister  to  tell  the
 Houve  what  he  hasto  say  on  this  subject
 before  you  give  your  ruling,

 ME,  DErUTY-SPEAKER  :  |  have  gone
 through  thar  rule  and  when  |  gave  my  naling
 T  said  that  the  rule  applied  ton  private  indivi=
 dual,  Here  isan  individual  holding  some
 office  dirceily  or  indirectly  under  tbe  control
 of  ष्टि  Government,  About  the  notice  +
 lsaid  that  when  a  mauer  pertaining  to  a
 Minetry  of  any  other  organization  onder
 the  control  of  a  Mintsery  is  raised...
 (Jurerruprions).

 AN  HON.  MEMBER  :  He  is  an  indivi-
 cual.

 MR,  DEPUTY-SPLAKER  :  He  may  be
 ap  individual,  but  @nmce  he  assumes  office
 Uniker  the  Government  or  the  corporation, he  does  not  remain  an  individual  my  longer; he  cannor  per  that  immunity,  He  és  the
 chairman  of  ihe  BAC  ond  in  chat  capacity his  name  is  mentioned.  My  ruling  on  that
 it  very  clear,

 SHRI  हैरी  ि.  SOMANI  (Magaur):  Why
 do  you  mot  ask  ihe  Minister  ecopcerned
 to  reply  and  gay  whether  bis  nome  was
 mentioned  or  nat  7

 SHRI  RANDHIE  SINGH  rase—
 MRE.  DEPUTY-SPEAKER  :

 reiume  his  seat  mow,
 opponuntity  later.

 SHRI  MADHU  LIMAYE  :  rose—
 MA.  DEPUTY-SPEAKER  :  |  shall  call

 Shri  Madhu  Limaye  when  his  turn  comes,

 it  मघ  'सिसके:  मैं  प्वाइन्ट  ग्राफ  झालर
 पर  बोलना  चाहता  हूं......

 Let  him
 I  shall  give  him  an

 MR.  DEPUTY-SPEAKER  :
 point,  |  would  mot  ‘lien,

 On  this
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 क्रि  प्रभु  लिये:  पेशा  चवन  च्वाएग्ट

 प्राण  शाइर  है  ।

 SHRI  RANDHIR  SINGN  (Robrak)  :
 |  want  to  help  you  on  thin  point...

 MR.  DEPUTY-SPEAKER  :  Let  him
 हियो,  wave  the  wine  of  he  Howe  now.  |
 shall  fisten  to  him  laer,  Let  me  finish  with
 my  Statement.  TF  have  already  said  that  the
 hoo.  Minister  had  intimation  thar  this
 matter  of  corrupeion  thar  bs  alleged  to  have
 crept  in  the  LAC  was  brought  to  his  notice,
 Te  #  for  him  w  ostowly  defend  if  any  other
 officer's  name  is  brought  in.  He  के  there  0
 defend  him,  He  con  defend  फका,  in  पिल्स

 Now,  क्  Shei  Madhu  Limaye
 conclude  his  quesiion,  My  ruling  stands.

 aft  राठौर  सिह  :  ड्प्दी  स्पीकर  महोदय,
 ध्या इस्ट  साफ  शाइर  बहा शाल  हैं  गौर  वह
 चाहूं  है  कि  इस  हाउस  से  छाए  कोई  लेजिस्लेटिव
 aves  ta  में  नहीं  है।  यहाँ  हस  हाउस  में  हर

 त्  बैण्यार  के  प्रिवतेजेश  घोर  राइट्स  हैं.  उन
 वह  कोई  कब  तहीं  होता  चाहिए,  उन  पर  कोई

 कट्ट  नहीं  होना  चाहिये  ।  इस  हाउस  का  हर

 एक  घिर  बड़ा  रेस् पोलि वल  हैं,  उसको  बड़ी
 जिम्मेदारी  है  जौर  मधु  लिमये  जैसा  स्वामी

 एक  बात  को  उठाये--हैं  नहीं  लगवा  कि  बह
 पड़  बले  घोर  फिर  कराया  देख  में  हो  तो
 ”  करप्शन  को  छिपाने  का  ब्या  हम  ने  कोई
 हका  &  रखा  है  |  मगर  किश्नी  प्राप्ति  को  गज हू
 मे  एयर-कारगो  रेशमी  का  लाम  बदलाव  होता  है
 कौर  कोई  मेम्बर  उत्तकों  यहाँ  पर  उठाता  है,
 हो  इसमें  कया  ह्म  हैं।  कॉलनतुरेन्दान  को  शक्ल
 मैं  उन्होंने  जो  सवाल  उठाया  है,  उससे  डेपुटेशन
 घो  नैनों।  ।  अगर  कोई  प्रौढ़  पंवार  जो
 बाकी  रह  गया  है  तो  उसका  नाम  भी  था  जाय
 इस  में  कोई  जुलाई  नहीं  है।  मैं  चाहता  हूं  कि
 फिल्म  साफ  स्पीच  में  यह  जात  प्राणों  चाहिये
 प्रौर  प्रखर  उत्तकों  डिफेंस  करना  है,  तो
 मिनिस्टर  साहब  यहाँ  बैठे  हैं,  ख़ूगरे  एसपी
 बेड  हैं,  बे  उनको  देखेने ।  किसी  के  फोर्स

 शाक  पीन  के  राइट  को  कर्ज  नहीं  करना

 आबिदे,  हर  एक  आदमी  को  बोलते  का  हक
 होगा  चाहिये  |
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 SHRI  N.K.  SOMANT:  Where  is  the
 point  of  order  7

 SHRI  LOBO  PRABHU;  Where  ॥ ह  the
 point  of  order  ?

 MR.  DEPLUTW-SPEAKER  :  It  is  abrays
 किशत  1 ह  this  House  that  every  Member
 ii  &  Tesponsibls  Member  ond  he  is  not
 supposed  so  mitone  hic  privileged  position,
 When  he  brings  ina  name  it  ls  presumed
 that  he  is  mentioning  it  with  some  responsi-
 bility,  Lentirely  ogeee  that  every  Member
 iam  respontible  Member  and  he  will  not
 abwun  bis  right.

 SHRI  छा.  DANDEKER  ;  What  abou
 the  question  of  propriciy  7

 MR.  DEPUTY-SPFEAKER  :  |  om  observ.
 ing  the  rules  of  propriety,  Now,  the  hon.
 Minlater  will  repiv  to  what  point  at  the  and

 of  the  question,  mor  in  berween.

 Now,  Skri  Madhu  Limave  (Juterraptian)
 ‘Usd  Shri  Madhu  Limaye  cooclodes,  noching
 che  will  हुए  on  record,

 को  घ  लिव :.  तवायफ़  महोदय,  मैं
 प्रा पकी  प्रयुक्ति  से  मैयत  एक  बाय  स्फटिक रहा
 के  तौर  पर  कहना  चाहता  हूँ  घौर  बहू  विजय
 og  है  कि  जसे  इस  कल  में  मिला  है,  सेर  मैं
 प्रा पसे  मिला  था  गौर  इस  चीज  के  बारे  नें  मेरे

 वाश  जो  जानकारी  है,  वह  प्रापक  ब्याहने  पेश
 को  थीं।  में चयगगत  का  नाम  नहीं  लेता,  झगर
 गेरी  बाह  राय  होती  कि  उसके  धंयरमंन  रहने  के
 बाद  भी  शुस्कवायरी  सूचना  eo  के  चल  सकती
 है।  हैडिन  चुक  कैप्टन  orga  की  और  चपर
 मैन  wee  को  बड़ों  दोस्तों  रही  है  घोर  कफन
 साहब  को......

 SHRI  M.R.  MASANI:  What  is  the
 evidence  of  that  ?

 wt  मु  लिये  :  एविडेंस  हैं;  क्या  बाप

 एस  चाहते हैं.  (म्यान])  ATT

 त्विद्ेशा  नहीं  चाहते  हैं  तो  छोड़  दीजिये

 SHRI  LOBO  PRABHU  :  You  were
 breaching  the  rules,  ow,  breach  the  role
 fully,  Let  हवा  place  the  evidence  before  us,
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 SHRI  N.  SHIVAPPA  (Hassan):  Lea  the
 concrete  evidence  be  placed  before  the
 Howse.

 ME.  DEPUTY-SPEAKER  ;  Let  Shri
 Madhu  Limaye  continue  with  his  question,

 भरी  मघ  लिये:  मैं  सीघा  सवाल  पूछना
 चाहता  हूँ  ।  यह  जो  हवाई  जहाज  का  मामला
 है,  यह  जिकोशात््मक  मामला  हैं।  एक  झोर  ये
 चेयरमैन  हैं,  डगलस  कम्पनी  के  लोग  मिलाकर  oe

 SHRI  Ny,  DANDEKER:  I  do  not  see
 how  you  are  permitting  this.

 ME.  DEPUTY-SPEAKER  :  He  has  not
 mentlooed  the  whole  organisalion  a6......
 (laterruplions).

 श्री  मधु  लिमये  :  खरीदने वालि  चैपमैन

 हैं।
 SHRI  M.R.  MASAI:  You  cannot

 allow  काका  to  make  this  kiod  of  remark,
 (interruptions).

 af)  शु  लिखते:  में  224  वाला  नहीं  हूं,
 खरीद नेवाला  चेयरमैन  है  Teas  (=a)...

 MR.  DEPUTY-SPEAKER  :  Let  Shri
 Madbu  Limaye  continue  with  his  question,

 at  wy  लिखने  :  उपाध्यक्ष  महोदय,  मे
 पिके  सामने  प्रगति  सीधी  बाल  कहना  चाहता
 हैं।  ग्राम  यह  लोग  हल्ला  करेंगे  तो  चलने
 वाला  नहीं  है।  में  केबल  सवाल  पूछ  रहा  हूं  ।
 लाल  कमेटी  की  रिपोर्ट  इस  सदन  की  मेज
 घ  प्रभी  तक  नहीं  कराई  हैं।  उस  कमेटी  से
 अपनी  रिपोर्ट  में  सर्व  सम्मति  से  एक  सिफारिश
 की  है,  पह  सिफारिश  बोइंग  के  बारे  में  ce
 me  मंत्री  महोदय  का  काम  है  कि  इसका  जवाब
 दें--प्री  मैपर  साहब  प्रौढ़  यह  कंप्टेन

 साहब  घोर  डगलस  कम्पनी  के  लोग  लाल  कमेटी
 को  स्रिफारिश  को  खत्म  करके  डगलस  कम्पनी
 के  जहाज  खरीदता  चाहते  हैं...  .««

 SHRI  न.  है.  MASAMI:  This  is  untrue.
 It  कि  absolutely  falve,

 MRE.  DEPUTY-SPEAKER  ;  In  is  for  ihe
 hon.  Minister  te  deny  that.
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 it  मधु  लिये  :  लाल  कमेटी  की  रिपोर्ट
 को  मैंने  नहीं  छुपाया  है।  इनका  काम  था  कि
 लाल  कमेटी

 की  रिपोर्ट  को  मेज  पर  रखते  1

 SHRI  N.  DANDERKER  :  And  all  other
 comunimecs.

 श्री  प्रभु  लिमये  :  ठीक  हैं।  एक  घोर  तो
 डगलस  कम्पनी  के  लोग  कमों शन  कमाने  को
 कोशिश  कर  रहे  हैं,  दूसरी  mF  atten
 कम्पनी  के  बारे  में  भो  कहना  चाहता  हँ--उस
 का  यहाँ  पर  जो  एजेन्ट  है,  उनको  भी  कमीशन
 मिलनेवाला  है,  जिसका  पैसा  पब्लिक  को,  हम
 लोगोंको  देना  पढ़ेगा,  उसके  बारे  में  भरी  मंत्री
 महोदय  का  ध्यान  लोचन  चाहता  हूँ  1  तीसरा
 इन  में  यह  उठाना  चाहता  ट्रे--क्या  प्रधान
 मारी  जी  के  एक  सचिव  ने  जनरल  मैनेजर  से...

 थी  नंबर  सास  गुप्त  (दिल्ली  सदर)  :
 नाम  बतला ग्र ों  ।

 118  मु  लिमये  :  हुबपरं  साहब  इतने
 वाला  नहीं  हू  (व्यवधान)  ,.....इन  लोगों
 ने  कहा  है  कि  नाम  लो  |

 SHRI  फ  DANDEKER  :  He  bas  men-
 toned  ihe  name  of  a  public  servant.  At
 this  rate,  ]  do  mot  know  where  we  arc
 going  to  end.  Wo  public  servant's  some
 sbould  be  meotiened  here,

 ME.  DEPUTY-SPEAKER:  1  the  ear-
 Vier  साइट,  बष्टि  monmee  thot  was  meniioned  was
 that  of  the  chairman  of  the  LAC......

 SHRI  LOBO  PRABHU  :  Shri  Hakear
 tthe  Privae  Secretary  io  the  Prime  Mini-
 ster  and  be  is  a  public  servant.

 ((iinecernipttonns:
 MR.  DEPUTY-SFEAKER  :  Shri  Madhu

 Limaye  may  mention  this  point  but  no
 nuns.

 SHERI  LOBO  PRABHU:  Why  not  7
 (inrerrapriaus)

 SHRI  ह  DANDERKER  :  You  would  not
 allow  the  name  of  Shri  Haksar  to  be  men-
 tioned,  but  you  will  allow  the  same  of  Shri
 Bharat  Ram  to  be  bandied  about  here  7
 I  do  not  undersiagd  this.
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 MR.  DEPUTY-SPEAKER  :  The  hoo.
 Member  should  bear  in  mind  the  distinction
 which  के  there.

 Mow,  Shiri  Madhu  Limays  may  put  his
 quesion  whhouw  bringing  in  amy  unnecr-
 aary  eoolroversial  maue.

 श्री  प्रधु  जिनपे  :  मैंने  यह  दैनिवन्ट  कहा
 हैं।  एक  तो  चेयरमैन  का  मामला  हैं,  बुरे
 डगलस  कम्पनी  का  मामला  है.  कौर  तीसरा
 प्रतिशत  एयर  कैंपस  का  मामता  हैं।  हक्सर
 प्रासेव  ने  इस  महीने  में  जनरल  मैनेजर  से

 मुलाकात  करके  उनके  ऊपर  दबाव  डाला  है  कि
 हीक  द  154 जहाद  हिन्दुस्तान  को  इंडियन
 एयरलाइन्स  के  लिए  खरीदा  जाय  |

 SEVERAL  HON.  MEMBERS  romw—

 MR,  DEPUTY-SPEAKER  :  Order,  order.
 Let  him  conclude.  Mr  Limaye,  either  you
 address  the  (Chair,  or,  I  will  stop  you.
 Please  address  the  Chair.

 थी  प्रभु  लिमये :.  गे  बोलने  ही  नहीं
 देते हैं  1

 तो  मैं  पह  कह  रहा  था  कि  प्रधान  मंत्री  के
 सचिव  ने  जनरल  मैनेजर  ६:  मुलाकात  करके
 चनके  ऊपर  दबाव  डाला  कि  iL  सोनिया  रूस
 मैं  54  (  हवाई  जहाज  )  खरीदने  का  फैसला
 कीजिए  1  मैं  रूमानिया,  चेकोस्लोवाकिया  प्रौढ़

 यूगोस्लाविया  गया  था ।  वहाँ  के  लोगों  ने  कहा
 कि  सोवियत  एयरक्राफ्ट  हबी  शौर  हप्रेबित
 जरूर  हैं  लेकिन  व्यापारिक  कौर  आधिक  दृष्टि
 मैं  फायदेमंद  नहीं  हैं।  [व्यवधान  )  ...तो  मैरा
 सवाल  यह  हैं  कि  नया  इस  तरह  का  दवाब
 इंडियन  एयर  लाइन्स  के  ऊपर  डाला  जा  रहा
 है  जौर  यदि  डाला  जा  रहा  है  तो  उसके  बारे  में

 आप  गया  कर  रहें  हैं  a  बोइंग  हो  था  शासन

 हो,  जो  मी  व्यापारिक  प्लोर  आधिक  दृष्टि  से

 फायदेमंद  हो,  उसको  खरीदते  समय  बा  AIT

 इस  बात  का  हझुूयात  रखेंगे  कि  हूं  25  करोड़
 की  जदीद  है,  इसमें  दस  परफेक्ट  तक  रिश्वत  होने
 वालो  है  तो  वहू  कमीशन  इन  लोगों  को,  इन
 जोरों  को  बसों  मिति,  वता  बौर  सरकार  को
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 wat  ने  मिले--यह  मैं  जानता  चाहता  हूँ  ।  आप
 जो  भी  तकनीकी  दृष्टि  से  प्रौढ़ता  करना  चाहते
 हैं  -हालत  या  बोइंग,  उसमें  मैं  नहीं  पडता  लेकिन
 मैं  जानता  हुं  कि  जो  प्राय  दाग  दें,  बहु  दाम
 सही  नहीं  हैं.  उसमें  घटाने  का  प्रयुक्त  किया
 जायेगा  इसलिए  उसमें  कोई  घोर  कमीशन  न
 खा  पाए,  इसका  at  क्या  प्रबन्ध  करेंगे  है

 शा»  कर्ण  सिह  :  उपाध्यक्ष  महोदय,  मान-
 मीर  सदस्य  श्री  लिये  जी  ने  जो  सवाल  पूछे  हैं
 उसके  दौरान  दो  तीन  बाते  उठी  हैं  ।  पहनती  बात
 लो  पशु  हैं  कि  क्या  इंडियन  एयर  लाइंस  के  जो
 चेयरमैन  हैं,  श्री  भरतराम,  उनके  विरुद्ध  कोई
 इस  प्रकार  के  रोप  हमारे  पास  यहाँ  या
 हमारे  पास  उसके  प्रमाण  हैं  1... (RRNA)...

 at  wafer:  मैंने  यह  नहीं  कहा--
 मैंने  कहा  था  कि  इक् वायर ों  को  मुच  रूप  से
 चलाने  के  लिए  उसको  शाप  हटाइये,  जब  तक
 कि  एक् बाय री  ते  हो  जाए  |

 डा०  कर्ण  चिंह :  जहाँ  तक  उनका  शवाल
 है,  सी  तक  बाईक  की  वह  इंक्वायरी  बिल्कुल
 निष्पक्ष  होगी  |  मैं  सदन  को  विश्वास  चिल्लाना
 चाहता  हैँ  कि  दत्त  इंक्वायरी  के  दौरान  कोई
 भी  हों,  एक  कलक  से  लेकर  बड़े  से  बड़ा  मिनिस्टर
 तक,  कोई  भी  उससे  प्रम्बन्धित  2,  अगर  हमें
 पता  चले  कि  कुछ  गोलमाल  हो  रहा  है  तो  उसके
 विऋद्ध  कही  से  कड़ी  कार्यवाही  की  जायेगी
 क्योंकि  हमारे  देश  में  अगर  इस  प्रकार  की

 वृष्प्रणान्ी  पड़  जाए  कि  जो  भी  क  ई  चीज  जनता
 के  लिए  खरीदनी  हो  उसमें  इस  प्रकार  की  बात

 हो  तो  मैं  उसका  और  विरोधी  हूँ  बौर  मै
 श्रीनिवासन  देता  हैँ  कि  कोई  मी  ऐसी  वात  हो
 बहु  निष्पक्ष  होगो  ।  इसके  साथ-साथ  मुझे  दो
 बातें  और  कहनी  हैं...  (ब्यान)

 पहली  बात  तो  यह  है  कि  एक  मिनिस्टर
 का  यह  फर्ज  होता  है  कि  जब  मो  कारणों  रोशन  के
 प्रत्यक्ष  जो  हों,  उनके  विरुद्ध  कोई  आरोप  लगे
 वो  मे  उसको  रहा  करे  जब  तक  कि  यह  पता  न
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 [  जा»  war  fing  ]
 we  fe  ore  प्रमाण  हैं।  हैं  कहता  चाहता  हैं
 कि  जहाँ  तक  मेरी  जानकारी  है  भरतराम  जो  के
 विरुद्ध  इस  प्रकार  का  कोई  आरोप  नहीं  है
 इसलिए  मेरा  कर्तव्य  बत  जाता  है  एक  मिनिस्टर
 को  हैसियत  ते  मैं  यह  स्पष्ट  कर  दूँ  कि  हमारे
 झाड़ने  कोई  ऐसी  बात  नहीं  है  te  .व्यवधान]
 थी  मधु  लिमये  रब  एक  वरिष्ठ  सदस्य  हैं  वे
 हयय  इस  बात  के  झौधिएय  के  चिपक  में  सोच
 घटते  हैं  ।

 दूसरी  बात  उन्होंने  यह  कहीं  कि  हा कसर
 जी  की  जनरल  मैनेजर  @  कोई  एराकात  हुईं
 बौढ  उनको  भोर  से  कोई  बजाज  पूरा--  मैं  इसको
 भी  बिल्कुल  स्पष्ट  क्ष  है  गुलकार  करता
 चाहता  हैं  कि  उनकों  बार  मे  कोई  दबाव  नहीं
 प्रमाण  बौद  लाय  में  यह  भी  कहूंगा...

 बबी  घ  लिमये  :  मिले  थे  ?

 डा०  कर्ण  सिंह  cog  मैगी  जानकारी  में  नहीं
 है।  मैं  स्पष्ट  कर  दू'  कि  जोते  हींग  के  तम्वाचिं
 पं  हुम  पतन  बर  रहे  हैं  कि  व्यापारिक  झप  से
 बुत चीज  को  देखा  जाए  कि  बोनस  जहाज
 जनता  के  हित  में  होगा  घौर  एयर  तानीस  के
 हित  में  होगा  ।  दस  समय  हुम  जो  नये  जहाज
 ख़रीदने  जा  रहे  हैं  यह  बहुत  महत्वपूर्ण  खरीद
 है।  इंडियन  एयर  नाइयों  के  |...  बड़ी
 प्राजइ्यकता  है  कि  मू  loTL  ora  हमारे
 गये  जहाज  पा  जायें  ताकि  जनता  को  हानि  ने
 हो।  इसको  हम  देख  रहे  है  कौर  में  मो  यह
 शना  हूँ  कि  हम  जो  शो  था  खरीदे  उनमें
 क्या  कारण  है  कि  सोच  किलों कों  कोई
 हिस्सा  मिले  1  किसी  को  प्री  कुल  नहीं  मिलना
 भागिए।  मैं  यह  oTraTer  ter हूँ  कि  जहाँ
 हक  हमारा  सवाल  है  हम  हर  मुमकिन  कोशिश
 बिरंगे  कि  जो  भी  खर्च  हो  गा  जगता  के  हिल
 4  हो  कौर  जितनी  भी  उत्तरी  कीमत  कम  हों!
 पकती  है  बह  को  जाये  ।  यह  मेरा  आश्वासन
 है  1. (TF)...

 «  हम  चोमिग्ड  का  (जय नगर)  :  मैं  चाहूँगा
 कि  पूरा  सदन  कौर  सन्तों  महीप  इस  बात  को
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 पाद  करें  कि  पहली  प्रहरटरेकिश  कमांडो  ते
 |... अ  37  वें  प्रतिवेदन  मे  जोकि  इस  सदन  के
 सामने  प्रा  चुका  है,  एक  बात  का  जिस  किया
 है  ह 114  जशिक्तपर  सरकार  का  जवाब  जी  है,
 कसीफ  मैं  Tt  खुला  देता  चाहता  हूं  :

 “Al  Gne  siage  the  Corporation
 were  planning  to  ‘replace  their
 Viscount  by  ao  bigger  ond  faster
 type  oof  aircrafi,  ्  Committee
 ippoinied  by  (तट,  ander  the
 Chairmanship  of  Air  Marthal
 Foc  Let  bed  deer  |  ala
 recommended  i  हुअ  थि जई  किड
 Viscounts  were  fit  to  be  retained  io
 इंबिकिदिट  for a  further  period  of  five
 years  and  thai  the  Corporation,  during that  period,  should  try  and  augment
 their  fleet  by  ome  of  the  existing
 iypes  of  aircraft,  The  Corporacion
 च्च्  fenber  consideration  have  come
 fo  the  conclosion  whet  the  presen ted  is  for  am  aircraft  of  100  plus
 capacity  and  that  there  is  a  case  for
 Going  in  for  five  aircraft  of  that
 type,  70  augment  their  capacity  of
 the  trunk  routes.“

 इसमें  11...  यह  उठता  है  कि  एयर  साबित  तात
 की  जो  एक  एक  कमेटी  बनी  थी  उसने  पूरी  जाँच
 करके  घना  प्रतिवेदन  दिया  था  हि  खत  72
 तक  के  लिए,  प्रमी  जो  हारे  oe  बिलाल  हैं  वे
 पूरी  तरह  मे  काम  के  लायक  हैँ  शौर  उसके
 are  में  भी  प्यार  जरूरत  पड़ेगी  प्लग  करने  के
 लिए  हां  जो  गौज दा  किस्म  के  हैँ  उनके  लिए
 किया  जाएं,  इसलिए  मैं  जानना  चाहता  हूँ  कि
 किसी  समिति  4,  सरकार  में,  शौचालय  से  था
 किसने  उम्र  प्रतिवेदन  के  प्रतिकूल  मिण  लिया
 कि  नये  किस्म के  बिमान  खरीदे  जायें?  बह
 निशा  लिया  गया  वाह  कब  जिया  गया  शौर
 किसने  जिया  7  सरकार  का  जवाब  मा,  69  का
 है।  मगर  तात  समिति  का  प्रतिवेदन  गलत  था
 तो  उसके  बारें  में  किसी  दूसरी  एक्सपर्ट  समिति
 कै  कोई  निशा  लिया  या  नहीं  ?

 इसके  प्रज्ञा वा  इससे  a  एक  मामता
 पौर  है  कि  जो  फोटोस्टेट  कापी  की  बात  1-1
 है,  75  हजार  डालर  प्रति  विधान  के  हियान  से
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 गांव  विमान  की  खरीद  का  बाल  उठा  रहे  हैं,
 मैं  चाहेंगी  कि  उसको  सदन  की  भेज  पर  रखे
 साकी  हर  माननीय  सदस्य  उसको  देख  सके,
 सकी  पांडुलिपि  की  भी  सदस्य  देख  सके  क्यों-
 कि  इसमें  हैनऐर्ड  2  श्हर्म  --तों  इसको  भी
 टेबिल  पर  रखा  जाए  Few  (व्यवधान!

 MR,  TDEPUTY-SPFAKER  :  So  fur  os
 that  letter  ix  comcermed,  he  dive  read  it
 completely.  [have  no  obgection  ta  his
 Macing  it  on  the  Table,  The  Minister
 himself  is  prepared  in  place  it  on  the  Table,

 श्री  ह...  का  :  जो  सदस्य  देखना  चाहेंगे
 देख  लेंगे।  अव  प्रजनन  यह  उठता  है  कि  ब्रदर्स
 ण्य  शायरेक्रैंड  का  नया  मतलब  है  |  इसमें  एक
 कॉमन'  का  मामला  नहीं  है,  बोस्की  1.1...  का
 मामला  भी  है।  बट  हिन  रिटायर  करने  वाला
 है,  बौर  यही  रिवाज  यह  महा है  वि  जब  कभी
 पैसा  परिस्थिति  पाती  है.  वो  लोग  नदी  भुट्टो
 लेकर  चले  जाते  हैं  -  कदम  में  बाहर  है  लोग
 नहीं  हैं।  उसी  बोर्ड  के  बस्टर  के  लोग  हैं  जैसा
 कि  मधु  लिमये  जी  ने  भी  कहा  है।  प्रात  यह
 पैदा  होता  है  कि  एफ  मार्शल  लाव  समिति  के
 प्रतिवेदन  को  काट  कर  ह: 16  निर्णय  लिंग.  गया,
 जहाँ  विदेशी  मुद्दा  का  पहन  है...

 की  साधुराम  प्रहिरवार  (  टी कमा गड़  de
 उपाध्यक्ष  महोदय,  मेरा  ब्यावस्या  का  इने  है  ।
 राज  पहुची  दफ़ा  हम  देख  रहे  हैं  कि  कालिंग
 स्टेशन  दो  बजे  के  वाद  लिया  जा  रहां  है।  जो

 महत्वपूर्ण  बिजनेस  सदन  के  सामने  है  उसको
 रोकने  के  लिए  यह  कार्यवाही  की  जा  रहो  है।
 मंत्री  जी  ने  जो  स्टेटमेंट--  दिया  है  क्या  बह  पूर्ण
 नहीं  है  ।  (व्यवधान] =

 MR.  DEPUTY-SPEAKIR  :
 a  right  io  pura  question.

 बीस  मा5  बीजों  (कानपुर)  :  शायद
 बहती  मर्तबा  इसकी  लाइक  में  यह  सवाल  पूषा
 जां रहा  है  1

 की  जागेंगे  का  :  जहां  तके  अदे  मामला

 है,  ये  उस  बोई  के  हो  सदस्य  हैं।  मैं  कहना

 Ele  lana
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 area  हूँ  कि  दगने  नंबर  गाहे,  भी  भरत
 राम  जी  ने  अमरीकी  कुछ  कम्पनियों  से  सादी-
 गठ  करके  कई  कम्पनियाँ  खोली  हैं।  तो  मेरा
 सवाल  है  कि  न्या  उन  कम्पनियों  की  साझेदारी
 में  जो  अमरीकी  कापियां  हैं.  उससे  दस  गस
 का पति  का  कोई  ताल्लुक  हैं  या  जहां?  दस

 वान  की  जाँच  की  जाएँगी  था  नहीं  ?

 SHRI  RANGA  “Sikakulam:  :  Sir,  mey
 Tdiraw  your  aliention  to  one  point’!  Phe.
 Minter  hay  already  stited  in  the  Hows
 that  no  complaing  had  ever  been  “eninge:  and
 he  has  no  evidence  whatsoever  against  =  Shri
 Bharat  Ran,  Still,  you  are  allowing
 lim...

 MR,  DEPUTY-SPEAKER  :  Ie  पब्
 only  repealing  the  allegadeons,

 SHRI  RANGA:  The  “Minisver  hav
 altemdy  siabed  Hee  posdeicn,

 MR.  DEPUTY  -SPEAREPR  :  That  as
 all  right.  Ele  is  only  reposting  vee  sllegae
 ion  meade  earlier,

 श्री  पेमेन्ट  का:  इन  कहानियों  के  बा
 में  जाँच  वी  जायगी  कि  नहीं  Fo  ae  oar  at
 जायगी  हो  मुझे  यह  शायिका  है  नि  जोगी
 वी  11  है  यार  बिदेसी  कर्मियों  के  बारे
 में  जब  करेगी  भी  या  नहीं  ?  वर योकि  ales

 है  थी  भरत  राम  जी  को  |

 जो  तीन  किस्म  के  विमानों  के  खरोंचने  वी
 बात  बल  रही  है  तो  जहाँ  तक  डगलस  का
 सात  है  इसके  बाद  उसे  बाल  करना  बर्द
 किया  जा  रहा  है  या  नहीं  तुरन्त  ?

 जहाँ  तक  विदेशी  मिटा  का  सवाल  है  तो
 तीनों  में  कौन  विमान  प्रिया  है  जो  ज्यादा
 मज़बूत  हो  प्रौढ़  ज्यादा  यात्रियों  को  ते  जाए
 सौर  विदेशी  मुद्रा  भी  ब्रिक  ग  सगे  इस  बार
 मैं  भी  मंत्री  महोदय  जवाब  दे  |

 डा०  कर्ण  सिह  :  उपाध्यक्ष  महोदय,  हसने
 पहले  कि  मैं  माननीय  सदस्य  का  जवाब  टू  मैं  एप
 बात  घोर  बह्मा  चाहता  हैं  कि  श्री  हाकर,  शौर
 जनरल  बेनजीर,  इंडियन  गागर  लाइन्स  को  कोई
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 [  श्री  कर्ण  सिंह  |

 भी  मुलाकात  नहीं  हुई  है।  श्रमी  मुझे  नोट
 पोया  है  कि  उनकी  कोई  मुलाकात  नहीं  हुई  है।

 माननीय  सदस्य  ने  तीन  प्रशन  उठाये  हैं।
 पूछा  प्रश्न  क्रि  लाले  रिपोर्ट  के  बारे  में  था|  में
 इसकी  थोड़ी  सो  पृष्ठभूमि  दे  दू।  श्री  लाले
 कमेटी  मई  967  में  बैठी  थी  कि  बाइ काउन्ट
 का  जो  रिप्लेसमेंट  है  यह  किस  ढंग  से  किया
 जाना  चाहिए  q  उन्होंने  उस  चौड़  को  देखा  और
 उच्च  समय  कहा  कि  यह  जो  वाइ काउन्ट  जहाज
 हैं  ये  कमी  पाँच  साल,  वक्तव्य  से  पाँच  साल
 पल  सकते  हैं  इस  दौरान  में  इंडियन  एयर
 लाइन्स  को  मौन  लेना  चाहिए  |  और  जहाँ  तक
 मुझे  याद  है  उन्होंने  उस  समय  दो  जहाज
 बताए--एक  यही  बोइंग  प्रौढ़  एक  यही
 डगलस  ।  यह  दो  विचार  हैं  इस  बारे  में  सोच
 लेना  चाहिए  ।  लेकिन  उसके  बाद  और  बहुत-सों
 बातें  हुई  हैं।  हमने  देखा  कि  बाइकाउन्द  के
 रिप्लेसमेंट  के  अलावा  प्रति  फ्लीट  में  इज़ाफ़ा
 करने  को  भी  aera  है  क्योकि  एयर
 दैनिक  बढ  रहा  है,  लम्बी-लम्मा  बेरिंग  लिस्ट
 बनती  है।  दिखलाए  इंडियन  एयर  लाला
 कारपोरेशन  ने  पपनी  एक  इवेसुएशन  टोम
 बढाई  जहाज  देखने  लिए  और  चसके  बाद
 की  सारी  बालें  सोची  गई  ।  इचेलुएश्नन  टीम  की
 रिपोर्ट  कौर  लाल  कमेटी  की  रिपोर्ट,  इन  प्र
 इंडियन  एयर  लाइन्स  बोर्ड  ले  विचार  किया

 बहुत  लम्बा |  पिछले  वर्ष  को  26  जुलाई  को
 विचार  करके  इन्होंने  सरकार  को  झपने  विचार
 दिये,  उसके  बाद  फिर  हमने  विचार  किया,
 क्योंकि  ह्म  नहीं  चाहते  थे,  जैसा  कि  मैंने  पहले
 कहां,  कि  इतनी  महत्वपूर्ण  खरीद  मे  हम  कोई
 गाती  कर  द।  कयोंकि  owe  दफा  गलती  हो
 जाये  तो  फिर  उसको  ठीक  करना.  मुश्किल  हों
 जाता  है।  इसलिए  हमसे  सोचा  कि  जितनी  यह
 रिपोर्ट  है.  कॉरपोरेशन  को  इस  पर  विचार
 करता  चाहिए  |  जैसा  कि  मि  पाने  मूल
 चक्तन्प  में  कहा  है.  वह  विचार  ग्रह  एक  अंतिम
 स्थिति  तक  पहुँच  रहा  है  और  मुझे  पाशा  है  कि
 बहुत  ही  जीन  इस  पर  कुछ  निर्णय  कर  लेंगे  1
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 श्री  मधु  लिमये  :  मेरे  बरन  को  उत्तर
 नहीं  दिया  कि  लास  कमेटी  धौर  अन्य  प्रजातियों
 को  रिपोर्ट  छापने  मेज  पर  क्यों  नहीं  रखी  ?

 Te  कर्ण  सिह :  इसलिए  कि  वह  रिपोर्ट
 टैकतीकरल'  इवेलएशल  की  थी  जौ  इंडियन  एयर
 टाइम्स  के  लिए  थी  I  sad  कोई  चोरी  की  बात
 नहीं  है।  चह  पब्लिकेशन  के  लिये  नहीं  थी।
 बहू  तो  इंडियन  एयर  लाइन्स  के  एक  टैक्सी कल'
 प्रस् नै मेंट  की  रिपोर्ट  है।  जब  हम  जहाज  के
 बारे  में  फैसला  करेंगे,  जो  कि  हमलों  हो  करना
 है  क्योंकि  सरकार  का  यह  दायित्व  हैं  कि  वह
 सय  खोजों  को  टेकर  इस  प्रकार  की  खरीद
 करें  जो  हम  समने  कि  जनता  के  हिल  में  होगी  1
 बहू  भो  हम  फैसला  करेगे  उसके  या  कारण  हैं
 वे  हम  झपकें  सामने  रखेंगे  |  हम  यही  कोशिश
 कर  रहे  है  कि  ननन्द  मे झच्छी  चीज़  हम  ले  ।

 दूसरा  प्रश्न  यह  हैं  कि  उन्होंने  इस  प्रकार
 से  कहा  कि  जैसे  चह  सिद्ध  हो  चुका  है  कि  यह
 प्र  दीव  है,  और बहू  भी  मिक  हो  oer  a
 श्री  भरत  राम  जी  भी  इसमें  संबंधित  हैं  ।  मेरी
 प्रार्थना  है  कि  यह  सारा  मसला  सी ०  चीर  तक
 को  सौंपा  गया  है।  जो  पत्र  हमारे  पास  धाया
 हैं  प्रभी  यह  सिद  नहीं  मैं  कि  वह  पत्र  सही  भी
 हेमा  नहीं।  इसलिए  सभी  में  इस  विषय  में

 कुछ  कहना  नहीं  चाहता।  लेकिन  इसमें  और
 किसी  का  कोई  काम  नहीं  है।  इससे  पहले  कि
 बह  सिद्ध  हो  जाये  कि  यह  पत्र  सहीं  है  या  नहीं,
 हुए झगर  यह  कहने  लगे  कि  इसमें  महू  भी
 शामिल  हैं,  इसके  प्रामीत्य  के  विषय  में  माननीय
 सदस्य  स्वयं  समझे  कि  यह  उचित  नहीं  है  कि
 इस  समय  हम  इस  प्रकार  की  कोई  बात  करे  ।

 श्री  मोटेल  का  :  जाँच  करायेंगे  कि  नहीं  ?

 श्री  ज्ञान  फ़रनेंडीज  [बाब्  दक्षिण]  :  कफ

 MR,  DCPUTY-SPrAKER  :
 will  go  om.  pecondl.
 reply  will  go  on  record.

 Nothing
 Only  the  Minister’s

 8  Nit  recercled,
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 to  कर्ण  सिह  :  पहली  चीज़  यह  है  कि

 हनहोंनें  यह  कहा...

 श्री  भोगेन्द्र  का:  प्यास  में चेयरमेन

 शामिल  हैं  या  नहीं  ?

 | डा०  कर्ण  सिह:  हमें  क्या  पता  कि  वह

 चिट्ठी  किसने  लिखी  ।  अभी  तक  तो  यह  भी

 सिद्ध  नहीं  हुआ  है  कि  वह  पत्र  लिखा  भी  गया

 कि  नहीं  ।

 श्री  मधु  लिये  :  यही  लोग  आप  साबित

 करने  वाले  हैं  वह  पत्र  सही  है  या  नहीं  ।

 11  कर्ण  सिंह :  मैं  इस  समय  यह  नहीं

 कहना  चाहता  कि  वह  सही  है  या  नहीं,  क्योंकि

 मैं  स्वयं  नहीं  जानता  कि  'अदर्स”  में  कौन  आते

 हैं,  वाकई  हैं  या  नहीं  हैं,  इसके  विषय  में  इस

 समय  कुछ  भी  कहने  में  मैं  अ्रसमर्थ  हुँ।  में  समझता

 हैँ  कि आप  भी  यह  मानेंगे  कि  इस  समय  कुछ

 कहना  उचित  नहीं  है  ।

 तीसरा  प्रश्न  माननीय  सदस्य  ने  यह  किया

 कि  तीन  प्रकार  के  जहाज़  हैं,  उनमें  से  कौन-सा

 मजबूत  है  ।  मैं  आपको  विश्वास  दिलाता  हूँ  कि

 तीनों  प्रकार  के  जहाज़ों  की  जाँच  की  ज़ा  रही  है

 कि  उनमें  व्यापारिकता  क्या  है,  कितना  उनके

 ऊपर  खर्च  होता  है,  विदेशी  मुद्रा  कितनी

 लगती  है  I...

 SHRI  PILOO  MODY:  Which  are  the
 three  planes,  will  you  please  tell  us  ?

 Sto  कर्ण  सिह  :  .एक  बोइंग  737,  दूसरा
 डी०  सी०  9  और  तीसरा  टी०  यू०  I54]  इनमें
 से  हमें  दो  घटाने  पड़ेंगे  |

 श्री  देवकी  लन्दन  पाटो दिय ़ा  (जालोर):
 दो  जहाज  और  एक  खटारा  है।

 डा०  कर्ण  सिह  :  सोवियत  जहाज़  को  भी

 इस  प्रकार  से  रिजेक्ट  नहीं  करना  चाहिए।
 उसके  विषय  में  भी  सोच  रहे  हैं,  दूसरों  के

 विषय  में  भी  सोच  रहे  हैं  ।
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 ‘SHRI  LOBO  PRABHU:  It
 ready.  When  will  it  be  ready  ?

 is  not

 *
 DR.  KARAN  SINGH:  उड़ा  है  I  have

 seen  it  flying.

 इस  समय  जो  तीन  जहाज  हैं,  जिनके  लिए

 श्री  मधु  लिमये  ने  त्रिकोण  कहा,  उनके  बारे  में

 अधिक  स्पष्टीकरण  नहों  करना  चाहता  क्योंकि

 जितनी  बातें  इस  त्रिकोण  से  सम्बन्धित  हैं  हम

 उन  पर  सोच  रहे  हैं।  यह  आवश्यक  है  कि  इस

 त्रिकोण  को  समाप्त  कर  किसी  एक  निर्णय  पर-

 हम  पहुँच  सकें,  और  यही  हमारा  प्रयत्न  है  ।

 MR.  DEPUTY-SPEAKER  :  The  ques-
 tion  of  breach  of  privilege  ;  Shri  Tenneti
 Viswanatham,  (Interruption)

 SHRI  CHENGALRAYA  NAIDU:  ॥ ह
 wanted  to  raise  a  point  of  order  on  that.

 MR.  DEPUTY-SPEAKER  :  You  were
 not  here;  I  called  Shri  Randhir  Singh.
 That  question  is  closed  now.  Shri  Tenneti
 Viswanatham.

 SHRI  CHENGALRAYA  NAIDU:  You
 are  not  doing  justice  to  me,  Jam  very
 sorry  to  say  that....  .(/nterruptions)

 SHRI  JYOTIRMOY  BASU  :  Ona  point
 of  order,  Sir.

 श्री  जाज  फारमेन्डीज़ :  मेरा  व्यवस्था  का

 प्रश्न  है

 MR.  DEPUTY-SPEAKER  :  ॥ ह  will  not
 permit  anyone  now.  I  have  called  Shri  Tenneti
 Viswanatham.

 SHRI  JYOTIRMOY  BASU:  I  am
 seeking  your  permission.

 MR.  DEPUTY-SPFAKER  H  This  is
 not  the  way.

 SHRI  JYOTIRMOY  BASU:  This  is
 something  relevant  that  has.  taken  place  in
 the  House.  Mr  D.  N.  Patodia  on  the
 sale  and  purchase  of  D.  C,  plamnes......
 (Interruptions)

 wah
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 ME.  DEPUTY-SPEARKLE  :
 will  be  reconded  ;
 ‘Leoni:  Viswanathan.

 (frrerrepriong)**

 Nothing
 To  ट  called  Shri

 T4.4  hrs.

 Question  of  Privilege  against
 “The  Hindustan  Times

 SHRI  TENSNLTI  VISWABATILAM
 Visakhapelnami  Mr,  Dkcpuly-Speaker,

 Sir,  |  have  given  netics  of  motion  of a  breach
 of  privilege.  Undinarily,  4  would  mor  give
 mine  द्  4  indivi  agai  anything
 hat  appears  in  newspapers  or  against  a
 newspaper.  Bul  inthe  ENC  context  of
 tink  Maticnalisutien  Dill  aad  the  tenon
 that  las  been  crculed  i  eeviain  seein  uff
 the  svckcly  and  what  has  happened  in  the
 Jlowse,  |  thought  it  was  right  and  proper
 to  draw  your  allention  to  this.

 The  Hindustan  ह  daved  ne
 Published  on  p.  &  of  the  issuc  oon  item
 umber  the  caption  “The  Week  in  ॥ 1
 ment”.  In  devoted  tour  paragraphs  commen-
 Ing  om  othe  owoy  the  Dputy-Speaker
 cooducmed  the  business  ofthe  House.  The
 lost  paragraph  is  as  follows  :

 “Opposing  the  navionalisuign  Mill,
 Mr.  Masami  said  that  the  Depuly-
 Speaker  had  allowed  himself  to  be  used
 hy  the  Prime  Minister  in  presenting
 the  Supreme  Court  with  the  accom
 plisleed  fact  of  a  Bull."

 Ih  is  appareniy  ७  reference  wo  the
 waiver  of  mutice  for  introducing  the  Hill
 hiv  you  were  pleased  qo  make.

 SHRI  RASDAIR  SINGIL  |  Rolwak,  :
 Avery  scrivuk  uppers  the  Chair.

 SHEL  TESNETI  VISWANATHAM:  |
 गाव  reading  new  go  eal  Envi  tle  ‘ollscial
 sepion  oof  Mir.  Musani's  speech,  ‘This  is
 whal  it  cunains

 “The  Prine  Minister  lira  tried  tw
 face  the  Parliamnei  wilh  wo  aceom-
 blisbed  fact  by  cnacting  ondigance  on
 Salurday  cvening—wheo  the  Supecin
 Cour  muved  in  and  defended  the
 prvaloges  Of  the  House.  she  now  tries
 wi  face  the  Supreme  Court  with  a
 Jind  wocunnpl.”

 JULY  2H,  क्लम  Claryrdoer  of  Privilege  ह

 In  Ur.  Masani's  specch,  there  is  not
 ihe  shghtest  suggestion  invelving  the  Chair
 in  the  whole  matter  bul  the  article  in  the
 Hindustan  Times,  however,  has  put  io  hit
 muwih  what  |  quoted  earlier.

 Apart  from  re  reflection  on  Mr,  Masani,
 about  this,  he  is  sufficiently  strong to  take
 care  of  homecl!  it  cuss:  serious  reflection  on
 the  Chair  amd  the  House.  Its  implications,
 inimy  bumble  opipivn,  are  thay  the  Chair
 has  no  compuncien  to  be  used  by  the
 Prine  Minister  for  ber  own  purpose;  that,
 imi  this  aocoyun,  dic  Prime  Minister  wanted
 te  tet  Wie  Demiygeaker  aod  ihe  Depuly-
 Speuker  allowed  hinesel!  to  be  used  for  her
 Purpos,  taney.  bo  defeat  the  ruling  of  the
 Supreme  Count;  und  that  the  Lok  Sabha  कि
 ्  sik  छा  helpless:  spechater,

 The  patiage,  therefore,  is  couched  in
 language  which  is  in  contempt  of  the  Chair
 aod  the  House,

 IT  request  that  Uhe  matter  may  be  referred
 to  the  Commiues  of  Privileges.

 ME,  DEPUTW-SPEAKER  :  We  shall
 address  a  communication  0  the  Editor
 cuncerned  amd  ater  that,  the  matter  will
 एड  taken  up,  oi  mow.  Mow  we  shall  go
 to  the  ment  sien,

 SHRI  M.  K.  MASANI  |Rajkol):  I
 would  like  w  say  something  by  way  of  a
 personal  explanateon.,,,

 SOME  HON.  MEMBERS:  No,  no,
 MEK.  DEPUTY-SFLAREK:  He  on

 a  pemonal  caplameion;  he  is  nol  defending.
 ihe  article.

 SHRE  SURLADRARATIL  DWIVEDY
 (Remlirapuia)  :  Ch  amy  ome  wf  privi-
 lege,  the  Chair  most  first  decide  whether
 ह  vould  pret  at.  OP  the  Choir  dhinks
 that  it  is  उजट  tu  be  brought  befure  the
 House,  ns  will  pcrauit  tlhe  mewer  to  move  at
 apd  take  ट्रस्ट  of  the  Howse  w  refer  in  a
 the  Privileges:  Coummittec.  Im  this  case  I  wal
 w  understand  whesher  you  have  prime  facie
 found  (hal  this  ma  case  fer  adnoissidun  aad
 seu  have  permiteed  hin  te  meow)  it  and  whe
 ibe  feave  wl  tle  Wlowse,  What  om  tlhe
 postin

 AIK.  DLPUTY-SFLARER  Yiu  nme
 have  observed  the  practice  that  we  have


